WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

PUBLIC NOTICE-TO WHOMSOEVER IT MAY CONCER

This is to inform the general public that following share certificate(s) of ABB India
Limited Registered office 3 rd floor, plot No. 5 & 6, 2 nd stage, Peenya Industrial
Area IV, Bengaluru, Karnataka- 560058 Registered in the name of the following
shareholder have been lost them.

PUBLIC NOTICE
The general public are hereby notified that, my
cliant MeVijayakumas G S/o Mr.Cangadharam
has lost the Original Notarized GPA exscuted
‘ay MrM.Saji Jahn K in favor of Mr.S Francis §
Selvara| dated 10-03-2003 in this regard 3

NOTICE OF
Notice is hereby given that the foloowing share certifucate(s) issued by “ASM
Technologies Limited“ are stated to have been lost or misplaced and the
registred share holder(s) applied for issue of duplicate share certifucate(s).

Police complaint for lost repert No.

WEDNESDAY, FEBRUARY 25, 2026

PUBLIC NOTIC
|Registered Office: ICICI Bark Tower, Near Chakii Circle, Old Padra Reod, Vadodara- 390007
f’lclcl Bank comorre office: ICIC Bank Tawers, Bandra-Kuri Comptex Mumbal 400051
GOLD E-AUCTION CUM INVITATION NOTICE
The bilow mentioned boyrowars have been issyed notice to pay off ther outstonding amount towards the faciity
against gold omarments("Facility”) availed by them from | K Limited {"ICIC] Bonk”). We are constroine
canduetan £ Aucton o ledged gold aaments o Miorch 07, 2026 o3 they hovefalec torepay the dues IC1C] dank has
the authority to remove account fchange the E-Auction date without any prior natice. Auction will be held online-
htps: ﬂﬂold il bctwoen 12:30 i & 3430 pr. Far 8 delml:d Terms ond conditions, please log into ghven website, In
cuse of deceased borrower, ol will
Loan A/C Mo. | Customar Mome

Laan A/C No. | cusmme.— Hame | [ Loan A/C No, | Customer Name

The Public are hereby cautioned against purchasing or dealing anyway with the
above referred Share certificate(s).

Any person who has any claim in respect if the share certificate(s) should lodge
such claim with the company or its registrar and transfer agents KFin technologies
Ltd, Karvy Selenium, Tower-B, plot No. 31 & 32, Financial district,

. " Registered Cert. | . . Equity
;‘:::: I?;I‘«:I:r F"}:"" Distinctive No. Cert, No. slmrg's 5::;:& g‘;ﬂlﬁim Police ';"?31:355.", ::; Folio No. Shareholder(s) | No Dist. From | Dist. To Shares
d personls finds the sald documents kindly 22189 | 2208801 | 2208900 100
39715542-39715546 | 343609 5 10/- inform the above sald stated person or ASMO004616 | S K KEER THANA
39715547-39715547 | 343610 | 1| 10/- || |2ddrose mentionad bulow. 1 any personie __|22190] 2208901 | 2209000] 100
misuses the said document, the same is nat |} Any person who has/have a claim in respect of the said certificate(s) should
Rajaram | RO00 | 39715548-39715548 | 343611 1 10/- :m&":;"‘ chent and they shall do o at| 1,46 his/her/their claim with all supporting documents with the company or
BhatK | 3588 [~ 39715549-39715549 | 343612 1 10~ C.IV.K. LAW ASSOCIATES Kfin Technologies Limited, Selenium Tower B, Plot 31-32 Gachibowli, Financial
= - H CHANDRAN 12 LLE district, Hyderabad-500032. If no valid and legitimate claim is received within
ggigggﬁ?ggzggggg n ggj?zg 21 i :g; e ‘ﬁgﬁgﬁ"ﬁ;‘m‘““ 15 days from the date of publication of this notice, the company will proceed
E- Mail: rvlaw.76@gmail.co to issue duplicate share certificate (s) to the share holder (s) listed above and

no further claim would be entertained from any other person(s).

Date : 23/02/2026 KEERTHANAK Y
Place : Bangalore Name of the Shareholder

Branch Home: Arsikere Branch Name: Bongalore-jp Branch Name: Jevargl

281357000160 Murthy Murthy Nagar dth Phose 413%2003949' Devanand
Branch Mame: Bangolors - 344105001182 Ambika Arfun | Hosamani
Abbigers Hebsur Branch Name: Ramdurg
736405000874]  Rajesh MV Branch Mame: Bangalare- 378362006362 Arjun Fuloppa
Branch Name: Bangalore - Aksha [ Bondivaddar
Magar 093857000060 Lohith H Branch Home: Tumkur
728157000010] Dhira] Kumar Manjundaiah 109405002836 Muttulokshmi £

Branch Name: Bijapur - jalanagar|
480157000161

Branch Name: Bangalore -
Bharath Nagar
727905000962 [ Karthik £umar A R

Date : 25.02.2026
\ Place : Belagavi, Bengaluru Urban, Hassan, Kalaburagl, Vijayspura, Tumakuns

[Branch Hame: Vasanthapura Main
Road

317957000072

5/d Authorised Officer
For [CIC Bonk Limited /

Sridhar L

Serilingampally Mandal, Hyderabad-500032, within 15 days of publication of this
notice. After which no claim will be entertained and the company Shall proceed to
issue duplicate Share certificate(s).
Date: 24-02-2026

Place: Bangalore

Rajaram Bhat Kalkani
Name of legal Claimant

CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED
Corporate Office: Chola Crest, Super B, C54 & C55, 4,
Entera i:. tHer h fr Thiru Vi Ka Indusf Estate, Guindy, Chennai - 600 032

POSSESSION NOTICE (APPENDIX IV) Under Rule 8 (1)

FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankrupicy Board of
India (Voluntary Liquidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS
OF UNIPHI PRIVATE LIMITED

WHEREAS the being the Authorised Officer of M/s.Cholamandalam Investment And Finance Company Limited, under
the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002),and in exercise of
the powers conferred under Section 13(12) read with Rule 9 of the Security Interest (Enforcement) Rules, 2002 issued Demand Notice
dated mentioned below under Section 13(2) of the said Act calling upon you being the borrowers (names and addresses mentioned
below) to repay the amount mentioned in the said notice and interest theréon within 60 days from the date of receipt of the said nofice.
The borrowers mentioned here in below having failed to repay the amount, notice is hereby given to the borrowers mentioned herein
below and to the public in general that the undersigned has taken possession of the property described herein below in exercise of

INDIA SHELTER FINANCE CORPORATION LTD.

Regd: Office : Plat-15,8th Fioor, Sec-44, Instituficnal Area, Gurugram, Haryana-122002

HindiaShelter

Home Loans

POSSESSION NOTICE FOR IMMOVAELE PROPERTY

\Whereas, the undersigned being the authorised officer of the India Shalter Financs Corparation Lid, under the secur ion aind reconstruction of
financial fy) interast act, 2002 and in exercise of power conferrad undar seclion 13(2) read with ride 3.of the sacurily
Interest (snfarcamant) rules, 2002, ssued a Damand Notice on the date noted agains! the acoount as mantioned herainafler. calling upon the
borrower and aiso the owner of the property/surety to repay the amount within 80 days from the date of the said notice. Whereas the owner ofthe
property and the other having fafed o repay the amount, notoe is hereby given to e under nofed torrwers and the public in general tathe
has| rise imvher under seciion 13{4) of
the said 2cl read with ules B & 9 of the said rules on he dates mentioned agains! each acoount. Now, the borrower in pari

genaral is hereby cautionad nol 1o deal with the Property!ies and any dealing with the Property/ies will be subject to the charge of India

fiors Lt foe an asmount Costs, ot

powers conferred on me under sub-section (4) of Section 13 of the Act read with Rule 8 of the Security Interest Rules,
2002. The borrowers mentioned herein above in particular and the public in general are hereby cautioned not to deal witn said property

The stakeholders of Uniphi Private Limited are hereby called upon
to submit a proof of their claims, on or before March 25, 2026, to the
liquidator at the address mentioned against tem no. 7

The financial creditors, If any, shall submit their proof of claims by
electronic means only. All other stakeholders may submit the proof
of claims in person, by postor by electronic means.

Submission of false or misleading proofs of claim shall attract

penalties. 5
Sdi- Sr Pur

Ns'u- PARTICULARS DETAILS andany dealings wn_th the property will be squec( tothe charge of M/s.ChoIamandala_m_Inv_estment A_nfi inance Com_pany Limited_lor
= = an amount as mentioned herein under and interest thereon. The borrower's attention is invited to provisions of sub-section (8) of Section
1. |NAME OF CORPORATE Uniphi Private Limited 13 0fthe Act, i respectof ime available, to edeem the secured assets.
PERSON sL. NAME AND ADDRESS OF Date of [ outstanding DETAILS OF PROPERTY DATECE
2. | DATE OF INCORPORATION NO.|  BORROWER & LOAN ACCOUNT NUMBER Amount POSSESSED POSSESSION
OF CORPORATE PERSON | 20/09/2020 Fo
Loan Account No. HL25UIP000112498. Allthe piece and parcel of the residential property
3. [AUTHORITY UNDER WHICH 1,Mr/Mrs, ASHOKA ACHARYA, " having Door No. 1-54 B, SyNo 247*/10 cents, | &= (o
CORPORATE PERSON IS ROC Bangalore 2.Mr/Mrs.POOJAS, N and measuring 404.70 sq.mrts., and bulding | 6 &
INCORPORATED/ 3.MriMrs. VANAJAACHARTHI < RS. | measuring 68.75 sqmirs having Khatha No. | % 2
4 |All_are residing at: 1548 JADDU DARKAS, | ' | 3103702 |152600303800180782 as per Fom No 9 and 11| @ &
REGISTERED HARIKHANDIGE POST, 41 Shiroor, Udupi, Karnataka, | ¥ ason i oy
- A, issued by the Panchayath Development| ¢ o
4. | CORPORATE IDENTITY New Kallala Primary School, Udupi, KARNATAKA - | T4 - | 12112025 | offcer, situaled at Shiroor Village, Bairampalli | @ &
; U72900KA2020PTC139149 S76124, bl 6 I o«
NUMBER / LIMITED LIABILITY No. 180782, | ramapanchayath, udupi Taluk and Distric, | g
|DENTITY NUMBER OF Shirur, Haleki Schoo, SyNo.247), Shirur Village, Udupi within the Registration Sub Distrct and
CORPORATE PERSON Taluk, Udupi District, Kamataka ls 576124, Districtof Udupi.
Date: 20-02-2026 Authorised Officer,
5. |ADDRESS OF THE Mo. 12/11 Lavelle Road, Flaage Udupi. Mis. Cholamandalam Investment And Finance Company Limited
REGISTERED OFFICEAND | Bangalore, Bangalora,
PRINCIPAL OFFICE (IF ANY) | Karnataka, India, 560001 PHYSICAL P | NOTICE
OF CORPORATE PERSON (”G'Cf Home Finance 1 &igﬁggcwc‘i‘ggféﬁ ICICI Bank Towers, Bandra-Kurla Complex, Bandra {East),
6. | LIQUIDATION February 23, 2026 Carparate Office: ICICI HFC Tower, JB Nagar. Andheri Kurla Road, Andheri East, Mumbai- 400059
COMMENCEMENT DATE OF Braneh Office: Katha No. 587/6,588/7,588/8,590/9.Balaji Plaza,Third Floor, Abdul Kalam layout, OppISRO
CORPORATE PERSON Main gate Morathaholli Outer Ring Road, Doddanekundi, Bangalore-560037
r " ‘Whereas
7. NAME‘ n;EéDRESE% Eg!AIL Srilakshmi Purushotham The undersigned being the Authorized Officer of ICICI Home Finance Company Limited under the Securitisation,
ADDRESS, TELEPHONE IBBI Registration No.: IBBI/PA- leconstruciion of Financial Assets ment ol urity Interest Act, and in exercise of the
iy powers conferred under section 13 (12) read with Rule 3 of the Security Interest (Enforcement) rules 2002, issued
NUMBER AND THE 001/P-P00951/2017-2018/11571 demand netices upon the borrowers mentioned below, to repoy the ameunt mentioned in the notice within 60
REGISTRATION NUMBER OF | address: No.41, Patalamma Temple days from the date of receipt of the said notice.
THE LIQUIDATOR i 2 L As the borrower failed to repay the amount, notice is hereby given to the borrower and the public in general that the
Street, Basavanagudi, undersigned has taken possession of the proj raydesmne herein below in exercise of powers conferred on him/
Near South End Gircle, herunder Section 13(4) of the soid Act recd with Rule B of the said rules on the below-menticned dctes, The barrower
gl in particular and the public in general is hereby coutioned not to deal with the property and any dealings with the
Bengaluru-560004, Kamataka, India. propeﬂy will be subject tothe charge of ICICI Home Finance Cempany Limited. i
: sri i he Borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time
Sh'mai ! 'gagrgg;%';'gﬁ ) B
ore: ! 3 Fiame of the Description of property/ Bt o el Nome
w i ice! Amou o
8. Eﬁi&?;;&%l‘i%ﬁ i March 25, 2026 Mo QR"BQ?TEE\,T?L;’:" ate of Possession o seen
ccount Mumber ice
" P " - " i 1. |Poomima V (Borrawer), Lilly | Site No.114, Katho No.454, Carved Out of 17-11-2025 |Bengalurul
Motice is hereby given that Uniphi Private Limited has (Co-Borrower), Mo 18 2nd Converted Survey No. 45 Ebmp ‘;(ulhuusl Rs. Marath
commenced voluntary liquidation on February 23, 2026, Cross Sagar Layout Sanjeevani|Ne.212, Measurin 51,09,301% | ghalli

roperty
Clinic Devarachikkanahalli Nu.dMMSﬁ'llA. C%AR Rwd Nyunclppﬂnaho“-

g Soi Village, Begur Hobli Bengalore No
Karnataka- 560076, Bangalore Kumutnka 560076. Bounded By-
LHBWQO0001624247, North: Site Mo 16, South: Road, East:

Compaound, West: Site No 11../
Date of Possession- 19-02-2026

The above-mentioned barrowers(s)/ guurunmrs{i) are huchggivun a30 dug notice to repay the amount,
else the martgaged properties will be sold on the expiry of 30 days from the date of publication of this
Notice, as per the provisions under the Rules B and 9 of Security Interest (Enforcement) Rules 2002

Date : February 25, 2026 Autherized Officer,
\Place; Bangalare ICICI Home Finance Company Limited /

Date: February 24.2026 Liguidator in the matter of
Place: Bangaluru Uniphi Private Limited

IKF

Home Finance

Equinox by Phoenix-Tower 3,10" Floot

TION SALE NOTICE

IKF Home Finance Ltd :
Hyderabad Telangana - 500081

E:
SALE NOTICE OF IMMOVABLE SECURED ASSETS ISSUED UNDER RULE 8(6) AND 9(1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES 2002,

RAILWAY — TENDER
Tender Notice No. MECHCKP-25-26-
32. For & on behalf of President of India,
Divisional Railway Manager|
{Machanical), Chakradharpur, S.E

r,Diamond Hills, Lumbini Avenue, Rai Durg, Gachibowli,

(Sale Through e

idding Only)

Notice is hereby given to the PUBLIC IN GENERAL and in particular o the Borrower(s) and

Housing IKF Home Finance Ltd Secured Creditor, will be sold on “As is Where is", “As is
Notice is hereby given to Borrower / 1 legal heir, legal
respective Borrower(s) / Mortgagor(s) (Since deceased) as the case may be indicated in COI

described in COLUMN (C) Mortgaged / Charged to the secured creditor the POSSESSION of which has been taken as described in COLUMN (D) by the Authorized Officer of

(Whether Known or unknown), executor(s), administrator(s), successor(s) & assign(s) of the

Railway invites E-Tender under Two)|
Packet System for the under mentioned
work. Manual offers are not aliowed
against the tender, and any such
manual offer received shall be ignored.

Guarantor(s) indicated in COLUMN (A) that the below described immovable property(ies)
what is” and “Whatever there is” as per details mentioned below :-

LUMN (A) U/s. 8(6) of the Security Imerest (Enforcement) Rules 2002, For detailed terms

conditions of the sale, please refer to the link provided in IKF Home Finance Ltd secured Creditior’s websis com and: https:/bankauctions.in Name of work : Linen distribution in
[A] [c] [D] [E & F] [G] nominated frains of Tatanagar coaching
0OJS. Dues to Reserve Price (In Rs.) depot of Chakradharpur Division, S.E.
:;' Borrv;oear;‘s:frjz;“;N:;(lsz‘lag::rgr:lm(s) be recovered | Description of the Immovable Property / Secured Asset Typeof [ et Money "": 1’.:::”0" Rallway for 02 years. Tender Value ;
a 929 (Secured Debts) Deposit (In Rs.) ¥ 8,98,36,151.44, Bid Security/EMD:
Loan Alc. No(s). : : 7 5,99,200/-. Cost of Tender Form : 7|
LNKJMO1923-240010621 s, a6,42,730.90-| A 1t Piece and Parcel of Nortnern Porton of Property Rs.2000000- | 27032026 || |20 0o Place of opening of tender
bearing No. 9, Khata No. 35 (Formed out of Site No. 7, 8| from 02.00 PM.
1. Mr. Guru Kempaiah, (Rupees Forty Six and 9, Assessment No,149), Situated at Herohall Vilage (Rupees Twenty 1004.00 PM t Office of the Sr. DME/Chakradharpur,
i g 149), oz Lakhs Onl -00 M.

2. z/so‘ rr: :E;‘a p;‘::mar TL::E;F:;“& ‘:‘ Yeshwanthapuram Hubli, Bangalore North Taluk, Presently! 2 s Only) (with automated e RB'MB_” Déte aid{irne of closing
L Mlyaum Kempaiah undrod an Thiry] i he limits of BBMP, Ward No:72, Measuring Eastto West 4 extensions of tender ; 15.00 hrs.:of 12.03.2028.
s Pale 41 feet and North to South 20 Feet, totally measuring 820 Sq.| & of 5minutes || | Tender can ba viawed at websile

Add For Sr. No. 1 & 2 : No. 77, Bhajana| and Eighty Paise ) o e Rs.2,00,000- . http:t i In Th
Mandir Road, Kumbalagodu, Bengaluru,| Only) dus as on Feet along with building constructed thereon and Bounded! (Rupees Two Lakhs each in terms pliwww.ireps.gov.in 2
Benodlore. Uban Dis‘?‘. o 'Kammga I 2;_02 Jos6 | |on: East By: Afsars House, West By: Road, Norih By: P onl) ofthe Tender || |tenderenbidder must have Class-Il|
560374 ' N Shamugam's House, South By: Shetty's House. Document) digital signature certificate & musi be
INSPECTION DATE & TINE : 26.03.2026 BETWEEN 11.00 a. m. o 4.00 p. m. T MINIVIUN BID INCREMENT AMOUNT : Rs. 10,000~ :zg‘séle:; d”"f:"‘ ‘;': f;;i"::: cc":ﬁ
Last date of submission of Bid/ EMD/ Reguesl letter for participation is 25.03.2026 Till 5p.m a?!:c\ hon O IN\ relevant

*Together with further interest as applicable in terms of loan ag| with, incide costs, charges etc. Incurred up to the date of payment and / or realisation thereof. [ P =

his Mobile No. 91 and Mail Id: balaji.
Authorized Officer of IKF Home Finance Limited there are no encumbrances in res|
Date : 23.02.2026

Place: Bangalore, Karnataka

For any assistance related to inspection of the propeny, or for obtalnlng the Bid document and for any other queries, please get in touch with Mr. Balaji Thakur on
com. official of IKF Home Finance Limited to the best of

paper must be uploaded at the time of
participating in e-tendering ipR-1232)]

and i of the

pect of the above immovable properties / secured Assets.

Sd/-
AUTHORIZED OFFICER,
For IKF Home Finance Company Ltd.

& Chola

CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED
Corporate Office : Chola Crest, C54 & 55, Super B-4, Thiru Vi Ka Industrial Estate, Guindy, Chennai- 600 032, T. N.
E-AUCTION SALE NOTICE (Sale Through e-bidding Only)

d No Date Of
Amount Due As Cln Date Of Possession
Oemand Noti

Demand notice dated 11-Now-2025 caling | 2000212026
upon 10 all above menfioned natice .e. MeS
Mrs.BhagyaR& Mr/Mrs. Renuka S 8 Mr)

Mrs. Shekar R & MrJ Mrs. Sachin R o

repay the amount mentionsd in the nofice

being Rs. 667773~ [Rupees Six Lakh Sixty

Seven Thousand Seven Hundred Seventy

Three Only) pertaining b lozn accaunt No.

as of 1t Nov 2025 with further inferest
apglicable from 12th Now 2025

1. MR MRS. BHAGY)

2. MR.| MRS. RENUKA §

3. MR/ MRS. SHEKAR R

4. MR/ MRS. SACHIN R
Jaibhama Street Beluru Hassan
Hassan Karnataka -6573115
573115 Kamnataka

LOAN ACCOUNT NO :
HL11HLLONS000005042239/
AP-10080967

Place: Hassana

Al that plece and parcal of the property beanng
PID No.30-124-71, Assessment No 2133
4452140, Sae No 40, Situated at Beluri Town
Hasana Distict, measuring East to West
9144018 Maters and Noeth 1o South 6096012
Meters (30X20feet) and Bounded on.
BOUNDARY:-East ByProperty telongs 1o
TMC; West By'Road No30-124 Jsi Bneem
Street; North By-Katha No 213414453 41:50uth
By KalhaNo 213204

For any query please Contact

{Authorized Officer)
For India Shelter Finance Corporation Ltd.

Date: 2500212026 We Anand - +97 99166 31604
SMEG SMFG India Home Finance Co. Ltd.

I rporate Off, : 503 & 504, 5" Floor, G-Block, Insipre BKC, BKC Main Road, Bandra Kurla Complex, Bandra (E), Mumbai - 400051,
GF ihashakti Regd. Off. Commerzone IT Park, Tower B, 1st Floor, No. 111, Mount Pocnamallee Road, Porur, Chennai ~ 600116, TN

DEMAND NOTICE

UNDER THE PROVISIONS OF THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT
OF SECURITY INTEREST ACT, 2002 (“the Act”) AND THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 (“the Rules™)
The undersigned being the Authorized Officer of SMFG India Home Finance Co. Ltd. (hereinafter referred to as SMHFC) under
the Act and in exercise of the powers conferred under Section 13 (12) of the Act read with Rule 3 issued Demand Notice(s) under
Section 13(2) of the Act, calling upon the following borrower(s) to repay the amount mentioned in respective notice(s) within 60 days
from the date of receipt of the said notice. The undersigned reasonably believes that borrower(s) is/are avoiding the service of the
Demand Notice(s), therefore the service of notice is being effected by affixation and publication as per Rules. The contents of Demand
Notice(s) are extracted herein below :

S Loan Account No. & Name of the
N o. Borrower / Co-Borrowers Property

. Holders as the case may be

Description Of Secured Assets /
Mortgage Property

Date of Demand Notice
Uls. 13 (2) &Total Ofs.

Al That Piece And Parcel Of The Property Pid
No.151400100900100453, Vpc No.272, Tolal Measurin 13.01.2026
Lan; 614739512079831 77295329 Sq Mis, BuiltUp Arca 77290000 EactWest Rs. 10,42,989" (Rs.
1. Manjunath Kalakkanavar 48768 Ms, 15.8496 Mus, Situated At Chinchali Village &| e Lakh Forty Two
1 2. Maitra Kalakkanavar Grama Panchayath, Gadag Taluk, Dist. Gadag and Bounded as Thousand Nine
Add : Sb. C Follows: East: House Of Chikmath, West: Backyard Of Araganji, i
Teringadd Oni, Chinchal, Shirahatt, | North: Govt Road, South: Backyard Of His Own (Applicant) | Hundred Eighty Nine

Only) as on 06.01.2026

Within Registration District Of Gadag And Sub Registration
NPA Date : 05.01.2026

Office At Gadag Sub Registrar. (Herein After Referred To As
‘Residential Property’)
6.5% Un-Divided Share And Interest In All The Piece And

(Gadag Dist. - 582117

Lan: 614739212117778

1. Ameer Sohel Ibrahim | Parcel Of Non-Agricultural Plot No.6+8/C Formed In Survey
Thahasildar :\lo.Zgé??ag/?tAZg/(Z/Z(ag/i,‘ ’:‘ﬁf%‘t!ﬂg ZBGuntashS.S Agnaks
e, q.ft., Situate ge, Basaveshwar Parl
i—“b"_‘"‘z"g“"'“‘"“"":' Bengert Villags, Hubi, Witin The Limis Of Hubii Dharvad | ‘34"’";"229 o
dd : No6, Care Of Ameena | nicipal Corporation, Same Is Bounded as Under: East: Road, | RS- 23:40,973.26 (Rs.
Walekar, Shivamoga Colony, Ekata | West: Plot No.s 4 And 5, North: Plot No.11/B, South: Plot No.7 | _Twenty Three Lakh
2 Nagar, Unkal, Hubli - 580031|All Piece And Parcel Of Residential Flat Bearing No.102| Forty Thousand Nine
Also At: Ameer Electrical Work [ Measuring 800 Sq.ft On The Upper Ground Floor | Hundred Seventy Three
And Cctv Work Represented By|Of Apartment Building Known As *Mital = Pacific™",| & paise Twenty Six

Apariment Constructed In The Schedule “A” Property,
Same Is Bounded As Under: East: Flat No.103, West:
Open Land, North: Open Land, South: Flat No.101
Within  The Registration District Of Dharwad And Sub
Registration Office At Hubballi Sub Registrar. (Herein After
Referred To As “Residential Property”)

Its Proprietor Ameer Sohel lorahim
Thahasildar #19, C/O Shankar G
Shettanagoudar, Kabadagi Colony,
Ekta Nagar, Taj Nagar, Hubballi,
Dharwad - 580031

Lan: 601139511550753

Only) as on 06.01.2026
NPA Date : 05.01.2026

Al Part And Parcel Of The Properly No.458, Pld No 13.01.2026
1. Swamy B (Borrower) (Through 1656, Situated At o

al Heir Of Deceased Borrower) | Dhanaganahall Grarnapanchaya(h Mysore Block & Mysore Rs. 13,97,042.77 (Rs.

Leg ) Thirteen Lakh Nit
Doddamma (Co-Borrower & Legal (D), Measuring East To West: 18.288 Meters & North To South: een Lal inety
3 | Heir) 7.3152 Meters Admeasuring 133.78 Sq.mts. Boundaries: East: | Seven Thousand Nine
2. Ravik Legal Heii Road, West: House Of Channabasavaiah, North: Pathway | Hundred Forty Two &
avikumar (Legal Helr) Road, South: Site Of Mariswamy. Paise Seventy Seven
Add : WO Late Swamy B|WithinThe Registration District o Mysore And Sub Regisiration | only) as on 06.01.2026

No.d, Salundi, Jayapura Hobl, | Office At Mysore Sub Register. (Herein After Referred To As 019

|| Danagali Post, Mysore - 570008 | ‘Residential Property’) NPA Date : 05.01.2026

Lan : 608007210326197

Property No.1: All That Piece And Parcel Of The Residential 13.01.2026

1R Halesh Vacant Site Totally Measuring 28' X 102° Out Of Which Site | Rs, 6,99,185.85 (Rs.
2 Savitri Situated Towards Easter Side Measuring 14X 120° = 1680 | six Lakh Ninely
Add: S/O Rangappa, #64, 1st|Sq Feet Bearing Municipal Khata No.383/1-61/1 Situated | \ineThousand One
4 | Cross, Harige, Vidyanagar, Shimoga [ At Ward No.13,”Harige, Shimoga And Bounded On The:| o8 SPREZE,
- 577203 Also At Deepu Arls|East By: House Of Parasanpa SIO Jogappa, West By:| findie SF'Y o
Represented By s Proprietor | Remaining Property In The Same Khata No. North By: Road [ Paise Ninety Five Only)

as on 06.01.2026 NPA
Date : 05.01.2026

(Panchayath Road), South By: Road (Panchayath Road).

Halesh 2nd Cross, Durgigud, Near (Herein After Referred To As ‘Residential Property’)

Cycle Shop, Shimoga - 577201
The borrower(s) are hereby advised to comply with the Demand Notice(s) and to pay the demand amount mentioned therein and here
in above within 60 days from the date of this publication together with applicable interest, additional interest, bounce charges, cost and
expenses till the date of realization of payment The borrower(s) may note that SMHFC is a secured creditor and the loan facility availed by
the Borrower(s) is a secured debt against the immovable property/properties being the secured asset(s) mortgaged by the borrower(s).
In the event borrower(s) are failed to discharge their liabilities in full within the stipulated time, SMHFC shall be entitled to exercise all the
rights under section 13(4) of the Act to take possession of the secured assets(s) including but not limited to transfer the same by way of
sale or by invoking any other remedy available under the Act and the Rules thereunder and realize payment. SMHFC is also empowered
to ATTACH AND/OR SEAL the secured assets(s) before enforcing the right to sale or transfer, Subsequent to the Sale of the secured
assets(s), SMHFC also has a right to initiate separate legal proceedings to recover the balance dues, in case the value of the mortgaged
properties is insufficient to cover the dues payable to the SMHFC. This remedy is in addition and independent of all the other remedies.
available to SMHFC under any other law. The attention of the borrower(s) is invited to Section 13(8) of the Act, in respect of time available,
to redeem the secured assets and further to Section 13(13) of the Act, whereby the borrower(s) are restrained/prohibited from disposing
of or dealing with the secured asset(s) or transferring by way of sale, lease or otherwise (other than in the ordinary course of business)
any of the secured asset(s), without prior written consent of SMHFC and non-compliance with the above is an offence punishable under
Section 29 of the said Act. The copy of the Demand Notice is available with the undersigned and the borrower(s) may, if they so desire,
can collect the same from the undersigned on any working day during normal office hours.

Sd-

Place : Gadag, Dharwad, Mysore, Shimoga, Karnataka ved Officer,

Date : 13.01.2026 SMFG INDIA HOME FIMANCE CO.LTD.

ola [CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED

ﬁ Earer a bner s [Corpwne Office : Chola Crest, C54 & 55, Super B-4, Thiru Vi Ka Industrial Estate, Guindy, Chennai- 600 032, T. N,
E-, AUCTION SALE NOTICE (Sale Through e-bidding Only)

ALE N E OF IMMOVABLE SECURED ASSETS JED UNDER RULE AND 9(1) OF THE SECURITY INTEREST (ENFORCEMENT) RULE NO NT) R
Notice is hereby given to the PUBLIC IN GENERAL and in particular to the Borrower(s) and Guarantor(s) indicated in COLUMN (A) that the below described immovable property(ies) described
in COLUMN (C) Mortgaged / Charged to the secured creditor the CONSTRUCTIVE POSSESSION of which has been taken as described in COLUMN (D) by the Authorized Officer of Notice is hereby glven to me PUBLIC IN GENERAL and in pamcularm the Borrower(s) and Guarantor(s) indicated in COLUMN (A) manhe beluw descnbed immovable propenyﬂes) described
Housing CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED Secured Creditor, will be sold on “As is Where is", “As is what is” and “Whatever there is” as per in CO_LUMN (C) Mortgaged / Charged to the secured creditor the CONSTRUCTIVE POSSESSIQN of \fvmch has been talfen as deslcnbed in COLUN!N (D) by the Authorized pﬂlcer of
details mentioned below - Notice is hereby given to Borrower / Mortgagor(s) / legal heir, legal representatives (Whether Known or unknown), executor(s), administrator(s), successor(s) & Housing CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED Secured Creditor, will be sold on “As is Where is", “As is what is” and “Whatever there is” as per
assign(s) of the respective Borrower(s) / Mortgagor(s) (Since deceased) as the case may be indicated in COLUMN (A) U/s. §(1) of the Security Interest (Enforcement) Rules 2002. For detailed details mentioned below :- Notice is hereby given to Borrower / Mortgagor(s) / legal heir, legal representatives (Whether Known or unknown), executor(s), administrator(s), successor(s) &
terms & conditions of the sale, please refer lo the link provided in CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED secured Creditior's website i.e. https:/www. assign(s) of the respective Borrower(s) / Mortgagor(s) (Since deceased) as the case may be indicated in COLUMN (A) U’s. 8(6) of the Security Interest (Enforcement) Rules 2002. For detailed
com & www. terms & conditions of the sale, please refer to the link provided in CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED secured Creditior's website i.e. https:/www.
[A] [B] Ic] [D] [E&F] [G] cholamandalam.com & www.auctionfocus.in
0S. Dues to be Reserve Price (InRs,) | Date of [A] [B] [C] (0] [E&F] [6]
sr. Loan Account No./ Names Of Borrower(s) / Typeof —————
No. Mortgager(s) / Gaurantor(s) [ecoyeretly | Descrietionctibe lumorblo PrabertySschiediasst Possession Emmaztoney Dsposi} Mc.' jon Sr. | Loan Account No./ Names Of Borrower(s) / 0/S. Duesto be Description of the Inmovable Property / Secured ype of Raseris Priog (n Rs.! Dm. el
(Secured Deblﬂl (In Rs.) &Time recovered Earnest Money Deposit |  Auction
- - No. Mortgager(s) / Gaurantor(s) Asset ssession .
Loan Alc. No(s). : LAP1CRN000102685 All that piece and parcel of land along with RCC House Rs. 32473305 | 10 00 o6 (Secured Debts) (InRs.) &Time
e o oramanya Nayaka Rs. 20,674711- | b10Bery beatng Fesessmeni No, SUIGTO, Assessed e, (fupees Tty o | jom Ga0 Loan Alc. No(s). : HLOSMSY000028589 All that plece and parcel of Ste Property bearing Rs.2926300~ | 31.032026
- Mrlrs, Poornima ) (Rupees Twenty - D Z5-1-515C, Measung Fast o West 4 akh Forty Seven | oy 19,0409 1. Mr/Mrs. Mallikarjunashetty Suresh Rs.20,15,019- |No. 1180/1148 Unique No. 150800302200120564| (Rupees Twenty | from 02,00 P,
Add: No. 23/18 Bramaramba Extention 2% Cross, | ™)'y e [ 6.096012meters and North to South: 18.288037 meters, total| - =& Thousand Three P, with 2. Mr/Mrs, Saroja Govindash A T East 1o West 20.116 Met Notth| ==z Nine Lakh Twen 0400 P,
Near Firebrigrade Office Chamarajanagar, Nearlq "% XY | measuring 111.4836 Sq. meters and the house buidup area| S | Hundred Thirty Only) | 11" rs. Saroja Govindashetty (Rupees Twenty | measuring East to West 2016 Meters and Norh) 27 | N | o0L00RM.
. - . |Seven Thousand| 4 26 =2 automated Add:  Muthushettiyuru  Ramapura Ramapuram|  Lakh Fifteen | to South 8,229 Meters, total measuring 1 65.55 Sq-| S & Six Thousand Three (with automated
- t @ Iy ol L 3 g q a
1. |Firebrigade, Chamrajnagar, Karnataka - 571313, 39.5302265 Sq.meters situated at- Ward No. 25, #T, 4C, 5" (& w 8 - 20
" Four Hundred I ©%  |Rs.3,24,733- (Rupees| extiensions 1. |Ghat, Chamrajanagar, Ramapura Ghat, Kollegal,|  Thousand Meters situated at Ramapura Village, Kollegala Taluk| & w1 Hundred Only) extensions
Also At: Assessment No. 944/910/A, Property Old S o cross, Block No. 01. Chamarajanagar Town, Chamarajanagar| £ & 5 minute . ° onegad 5@
No. 94491074, 5" Cross Road, Block0l, Ward| fveé\w ne | D, witin the urisciction of SR Chamarajanagar & under| S | Thee Lok Tueny | ofSmines Kamataka - 57144. Also At: Property No. 1180/1148 | Nineteen Only) | and Chamarajanagara District within the jurisciction of| 2[R, 2,62,630F (Rupees| 0 5mindes
No. 25, Chamarajanagar District, Chamarajanagar, "1{)03“203,‘,55"“ limits of CMCChamarajanagar - 571313, which is Bounded, FourThousand Seven | e oe / Unique No. 150800302200120564 Remapura| ~ dueason | Ramapura Grama Panchayat and Bounded on: East| S & | Two Lakh NinetyTwo | eachintems
Chamarajanagar, ~Chamarajanager, ~Karataka,| " on: East: The 25-1-516-16, West: The 25-1-515-2A, North:| Hundred Thirty Three Tocument Vilage & Gramapanchayath Remapura Kollegala| ~11.06.2025 | by: Remaining land, West by: Road, North by: land Thousand Six Hundred | of the Tender
571313, The 25-1-515-4B, South: The Road 1. Only) cument) Chamarajanagara Govt School Kollegal - 571444. belongs to Nataraj, South by: Puduvina Road. Thiry Ony) Document),
Loan Alc. No(s). : HL30MSY000107446 Ny . Loan Alc. No(s). - HL31VAN000106023 N
1. Mr/Mrs. Marlyappa B All that piece and parcel ql the Property along with the| ;s. 36,11'1",%8% | 16.03.2026 1 ilMirs. Ramavat Hemla Naik Linga Naik Al the piece and parcel of RDPR ID No Rs. 24,87,500/- 31.03.2026
2. Mr/Mrs. Pramila M Rs, 23,60,882/- | construction thereon bearing No.77(as per E Katha (Rupees Thirty Six | "¢ oy 2. Mr/Mrs. Damanyanthi Bai 150500200500400285, Door  No.266, ward  No.06, (Rupees Twenly Four | <o
Add: S,  Bojaiah Kambadahall Village|(Rupees Twenty| Bearing Form No. 9 and 11A), Property Unique Nof = ?:E:fvﬁglggsﬁ"d P10 04,00 i Houoe o 266, o Ward Komaranahali| FS-6.70047)- | measuring East fo West 1674, Meler, Norh fo South| & | Lakn Eighty Seven | "0 VB0
Post Taluk Bindiganavie| _ Three Lakn | 152100500400900207, Measuring East to West 12.192) ight uom’ ) Y | b, ith Than, Nagathi Basapura Huvinahadagal Bullar| (RUPEes Sx | 7.0104 meler =117.52 sq,meler,wherei house consiucted| &S [Thousand Five Hundred) (vithatomaled
5, |Hobi Mandya| Sixty Thousand| Meter and North to South 1524 Meter, sivated a| Y avionated 2 I e i Mol o] _Lakh Seventy | siuated at Komaranhali Thanda and Nagath Basepure( 2 2 Only) orensons
" |Kamnataka - 571802, Water tank/masthlmata, Eight Hundred | Kambadahalli Village, Beendiganaville Gram Panchayath, 2 Rs. 361,188 (A extensions " 583219, Also At: éile of Ijoor Nog;éS E-Property Thousand Forty |Gram Panchyath Huvin Hadagali Taluk, % 2 of 5 minutes
Mandya, Karnataka - 571802. Also at: Unique| EightyTwo | Nagamangala, Mandya District, Karnataka - 571802, =4 "Th’,ee' Lakr.\ SD‘(“‘;”S of 5 minutes No.. 150500200500400285, Ward No. 6" @Y Seven Only) due | Distic, presently witin the limts and jursdiction of the| SO | Rs. 248,750 (Rupees cach in foms
No. 152100500400900207, Kambadahalli Village, | Only) due as on| together with building constructed thereon and Bounded One Thousand One | S ntEMs Komarananali Thanda (V) N'agam\ Basap&m (6.p)| 2 0n 14:10:2025 | Sub Regitrr Huvinzhadagal, and Bounded by: East by: S Tio Lakh Forty Eight | 21 7 O
Bniganavie  Gramapanchayalh, - Nagamangalal 11032025 | on; Est: Road, West: House of Nanjiah, North: Acad Hundred Eghty Eht | Seorny Huvinahadagali Ta, Ballary Dist - 583219 Nea, Foad, West by: Road, Northby:Vacant it and South by: Trousend Seen | 7%
3 2 e dmcalll, South:Conservancy and House of Rangaiah. o) . Y House of Bheemanaik S/o Laxman Naik. Hundred Fifty Only)
INSPECTION DATE & TIME : - 13.03.2026. BETWEEN 11.00 a. m. to 4.00 p. m. | MINIMUM BID INCREMENT AMOUNT : Rs. 10,000/~ INSPECTION DATE & TIME : - 28.03.2026. BETWEEN 11.00 2. m. to 4.00 MINIMUM BID INCREMENT AMOUNT : Rs. 10,000/
Last date of of Bid/ EMD/ Request letter for is 14.03.2026 till 5PM. Last date of submission of Bid/ EMD/ Request letter for participation is 30.03.2026 till 5PM.
*Together with further interest as applicable in terms of loan it with, incidental expenses, costs, charges etc. Incurred up to the date of payment and/ or realisation there of, *Together with further interest as applicable in terms of loan agreement with, incidental costs, ch te. Inc p to the date of payment and / or realisation there of.
For any assistance related to inspection of the property, or for obtaining the Bid document and for any other queries, please get in touch with Bharathi S - 9538447666 - For any assistance related to inspection of the property, or for obtalnmg the Bid document and for any other queries, please get in touch with For S. No. 1: Bharathi § -
bharathisp@chola.murugappa.com, Nagaraja M N - 9379811678 - nagarajamn @chola.murugappa.com official of CHOLAMANDALAM INVESTMENT & FINANCE 9538447666 bharathisp@chola.murugappa.com, For Sr. No. 1: Nagaraja M N - 9379811678 - nagarajamn @chola.murugappa.com, For St. No. 2: Vinod Kabadi
COMPANY LIMITED to the best of Knowledge and information of the Authorized Officer of CHOLAMANDALAM INVESTMENT & FINANCE COMPANY LIMITED there are - com, For St. No, 2: Chakure - 1- .com
no encumbrances in respect of the above immovable properties / secured Assets. oﬂlc\al of CHOLAMANDALAM INVESTMENT & FINANCE COMPANV LIMITED to the best of Knowledge and information of the Authorized Officer of CHOLAMANDALAM
Sd/- INVESTMENT & FINANCE COMPANY LIMITED there are no encumbrances in respect of the above immovable properties / secured Assets. "
Date : 24,02.2026 AUTHORIZED OFFICER, Date : 24.02.2026 1
N . | 124.02. AUTHORIZED OFFICER,
Place : Chamarajanagara / Mandya , Karnataka For CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED Place : C Kamataka For CHOLAMANDALAM AND FINANCE COMPANY LIMITED

epaper.f:nancEa!express.oclrr.. .
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FORM A

PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation
Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF UNIPHI PRIVATE LIMITED

1. Name of Corporate Person

Uniphi Private Limited

2. Date of Incorporation of Corporate Person

30/09/2020

3. Authority under which Corporate Person is
Incorporated/ Registered

ROC-Bangalore

4. Corporate Identity Number / Limited Liability
Identity Number of Corporate Person

U72900KA2020PTC139149

5. Address of the Registered Office and Principal Office
(If Any) of Corporate Person

No. 12/11 Lavelle Road, Bangalore,
Bangalore, Karnataka, India, 560001

6. Liguidation Commencement Date of Corporate
Person

February 23,2026

7. Name, Address, Email Address, Telephone Number

Ms. Srilakshmi Purushotham

and the Registration Number of the Liquidator Address: No. 41, Patalamma Temple
Street, Basavanagudi, near South End
Circle, Bengaluru 560004, Karnataka,
India.

Mail id: sri@gurujana.com

Ph. No: ¢80 42202020

Regn. No.: IBBI/IPA-001/IP-

P00951/2017-2018/11571

8. Last Date for Submission of Claims March 25, 2026

Notice is hereby given that Uniphi Private Limited has commenced voluntary liquidation on
February 23, 2026.

The stakeholders of Uniphi Private Limited are hereby called upon to submit a proof of their

claims, on or before March 25, 2026, to the liquidator at the address mentioned against item no.
7. :

The financial creditors, if any, shall submit their proof of claims by electronic means only. All other

Date: Q 3 . OQ . QOQG
“Place: Bengaluru


mailto:sri@gurujana.com

